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RE. NOTICE UNDER RULE - 267

SHRI SITARAM YECHURY (West Bengal): Sir, please permit me.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes, [ permit you. ...(Interruptions)... You have

given notice ...(Interruptions)... Mr. Yechury is permitted. ... (Interruptions)...
SHRI SITARAM YECHURY: I have given a notice. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Yechury is permitted. ...(Interruptions)...
Mr. Yechury is permitted. ...(Interruptions)... He has given notice under Rule 267.

...(Interruptions)... I am only allowing him to explain it. ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, I have given notice under Rule 267. I am
requesting you to accept it because the notice is about the fact that the Government has
decided to reduce Import Duty on wheat to zero. It is a shame. Fifty years after the
Green Revolution and food self-sufficiency, we have come to a situation where we are
ruining the Indian farmers and allowing big multinational corporations to make massive
super profits. Sir, this has come in the wake of demonetization where the Indian farmer
is being starved of cash to harvest and complete his agricultural operations properly.

...(Interruptions)...
g GATeE e 93 (3ft uhTe SAasER): IR, I TAd 2 L (FaUTH). ..

SHRI SITARAM YECHURY: He has to make a distress sale of his wheat produce.

...(Interruptions)...

it vdq AfeTd (UST19): W, I8 [dedpd Told 2 ... (L) .. 39 F4i Yo HRarsyl
...(TAHTT)... SR QI HIY0T I B AT 21 .. (). ..

SHRI SITARAM YECHURY: They are not paying the MSP. ...(Interruptions)...
They are selling it at half the price, ¥ 700 to ¥ 800 per quintal while the MSP is
% 1,541. ...(Interruptions)... They are ruining the Indian anadatta. ... (Interruptions)... This
is something that is not acceptable. ...(Interruptions)... They are afraid that because of the
demonetization, there may be food riots. ... (Interruptions)... In order to prevent that, they
are allowing this sort of zero Import Duty on wheat which is shameful for the country.
...(Interruptions)... This is something which I strongly condemn. ...(Interruptions)... 1

think this should be discussed. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: All right, you have made your point.

...(Interruptions)...
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SHRIANAND SHARMA (Himachal Pradesh): Sir, when the Chair gives permission
to a Member to speak, all Members are expected to respect the decision of the Chair.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is applicable to Members on both sides.

...(Interruptions)...

SHRI ANAND SHARMA: When the Chair gives permission, they start raising

slogans. ...(Interruptions)... It is unexpected. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Both sides are doing it. ... (Interruptions)... Here also
they are doing it. ... (Interruptions)... It is applicable to both sides. ... (Interruptions)...

37t 3TI~g Tt 31T fRATT @) a7 TE GA1 AR B .. (). ..

MR. DEPUTY CHAIRMAN: Anand Sharmaji, I will allow you. ... (Interruptions)...

I am coming to you. ...(Interruptions)...

SHRI SITARAM YECHURY: I am speaking with your permission.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I allowed you. ...(Interruptions)... One second,
please. ...(Interruptions)... Treasury Benches, don't do this. ...(Interruptions)... Don't do

this. Please sit down. ... (Interruptions)...

sft welter o fIsn (SR U<9n): W), I IR & 32 B ... (FAEM).... U A8 & T8
g fo =af 8 ... (@aur)... 59 Al &1 9 ol 8, 99 ¥ WS 8 o B
...(FGHT)....

it FraRm A9 IR, I8 FATd < P AR BT & ....(FGYH)... I8 AT < b
fPaT BT 21 ...(ALH)... 519 < & (B BT FaTe €, I MY §9 e I 91ef 78 872
...(TTET)....

sit Suwmafa: I8 Sft, Mg 9fSul ...(@@@u™)... Yechuryji, sit down.

...(Interruptions)... Anand Sharmaji, what you said is very correct that when the Chair

permits a Member to speak, others should keep quiet, and at least, listen to him.
...(Interruptions)... 1 allowed Shri Yechury under Rule 267 to raise his point. I have not
allowed the motion under Rule 267 to be moved. But not only the Treasury Benches,
your own Members are also disturbing. ...(Interruptions)... It is applicable to both sides.

...(Interruptions)...

i} weiter o= fism: R, 89 &M 391 9o & foY @S §U &1 ... (Fad™).... $7!
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IE I G AR ....(AIHH).... IR 3P 79 H (hAMI BT a5 78l 7, dl f[hadl a5
27 ...(FIHT)...

2} AR AgRY: TR, HATT AT B ... (FGLT).... 3T IAD! B3 T8 17l T8
2, AU 98 I 8] WRIG YT RET © ....(GH).... 3R 7 &1 98 Y0¥ M IR 1S 99
FHATE ...(TIH)....

MR. DEPUTY CHAIRMAN: You have completed. ...(Interruptions)... Your point
is over. ...(Interruptions)... It is over. ...(Interruptions)... Your point is on Import Duty.

...(Interruptions)..

it HARTT AYRY: D! distress sale TR YT IS 91 TS €T 81 ... (TIHM)....
IRGR 7 ST Sl 39 IRE BT HeH SSMT 7, T8 §HR <9 & RIaw 7, bt & Ry
Bl ...(AYT)... T SIHRT T8 , Ig SeGIe! (07 21 .. (aE).... IMID! Ig 1

HR BT TS ... (FIELT). ..

MR. DEPUTY CHAIRMAN: Yechuryji, it is over. ...(Interruptions)... Okay; I am
not allowing to move it. ... (Interruptions)... You have made your point. I am not allowing
you to move it. You have made your point. The Government can examine it, but [ am not

allowing you to move it. ...(Interruptions)...

it Yaeit T g (SR IQen): AR SUHTILT Si, 31T S AR ARy Sf |
DEl, T ST WEHd Bl ...(qagT). ..

MR. DEPUTY CHAIRMAN: Shri Husain Dalwai, that is not permitted. Please put
it down. Don't do that.

SHRI HUSAIN DALWAI (Maharashtra): Sir,...

MR. DEPUTY CHAIRMAN: I will call you. ...(Interruptions)... Please sit down.

...(Interruptions)...

st gt v fig: gy Sy SfY, s o I8 8N f St 9Rd &
fepar €, S g DI Wi drell DI T8I 8| Y8 WRBR Bl bl a1 B! ¢,
Ifep=T forATIl 1 BTerd Alcd <] &1 998 W I8 8 7S © P d Bls AHME 8] WG U7 38
21 9 T Wl & oy i1 781 @die U1 ¥ € QiR 7 WIe W¥Ig T 3@ &1 Ul ged H
AT a1 TR 81 TR © f$ 519 g UaT ', o1 98 gt & W b Ot g 7
ARBR T S-SR g IR FHIC ST SIRI BR &1 8l ... (FFEM).... H 39! a1 HRal
gl ...(FaE)... § 39D o1 HRAT §| ....(FIEH)....

MR. DEPUTY CHAIRMAN: All right, please sit down. Please listen to me.

...(Interruptions)...



